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Administration eS Justice

fDr. Bun Sabbag Singh:
. J Shri Heda:
**7^ Shri Blbhuti Mishra:

(_8hri Kalika Singh:
Will the Minister of Hone Affairs 

be pleased to state the steps taken 
in recent months regarding the 
speedy dispensation of justice by the 
High Courts?

The Mtwiator of State in the Minis
try of Home Affairs (Shri Datar): 
The question of disposal of pending 
arrears, and speedier dispensation of 
justice in th High Courts was dis
cussed by the Home Minister at a 
meeting with the Chief Ministers of 

States at New Delhi in the first week 
of June, 1957 and it was agreed that 
the problem should be treated as an 
urgent one and ways and means de
vised to achieve this object. In pur
suance of that suggestion, the State 
Governments are at present making 
a review of the strength of their 
High Courts. A number of tempo
rary posts of Additional Judges have 
already been sanctioned for the fol
lowing High Courts:
(D Punjab H. C—Four temporary 

posts for a period of two 
years each.

(2) Allahabad H. C—Two temporary
posts for a period of two 
years each.

(3) Madhya Pradesh H C—do.
(4) Madras H C.—do.
(5) Patna H. C—do.
(6) Orissa H C—One temporary post

for a period of two years.
(7) Rajasthan H. C.—do.

The Chief Justice of India has 
agreed to convene a conference of 
Chief Justices of various High Courts 
to discuss further measures to deal 
with this problem. The question of 
the duration of vacations and daily 
hours of work of the High Courts 
is also receiving attention.

Law Commission are also exa
mining the question of the changes 
necessary in the procedural law to 
ensure a speedier dispensation of 
i^tice.
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Sales Tax in Tripura
'l29. Shri Dasaratha Deb: Will the 

^nister of Finance be pleased to state 
w^ether there is a proposal to intro- 
^uce sales tax in Tripura in near 
Mure?

rhe Deputy Minister of Finance 
(shri B. B. Bhagat): Government
^ave decided not to introduce any 
®ales Tax law in the territory of Tri- 
Pura for the time being.'




